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8. 130.8. 94 Heard shri p,cC, Acharya, - t

Standing Counsel (Central) for the

Counsel for tl?e Respondents No, 5,

cekha Khatun wife of late Usman ali
Khan, The applicant in this petition
Challenges the order of Respondent No, 3
Telecom District Engineer, Dhe nkanal
dated 24,9,1994 letter No, Q-179(part-B)/
12.  In this letter, the telecom District
Engineer informed the applicant that she
is not eligible to get any}family pension |

as she is not nominated as a Mmoer of the

it is stated that the family pension' case

of late Usman Ali Khan has been settled in

Oon the strength of succession Certificate

issued by the civil Judge, Seajior Division, |

Réspondents and Shri R.Behe ra, le arned @/} M/“@L' B
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Family by late Usman Ali Khan, By annexur:

favour of Joekha Khatun wife of the deceased

according to the above certificate. on the

i%f?z%

Zf@% uﬁx Fc gy

floflBs
learned Counsel for the Applicant,xn NGLLCL ‘%\:—' a (

Shri p,W. Mohapatra, learned Additional Wg@(w ‘5 az' 5/
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basis of the nomination of the applicant

under Rule 53 of ccs Pension Rules,

ketireent benefits . That is further

¢onfirmed by a successimn Certificate,

The applicant claims to be the secom wife;
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Respondent No.5 received the pension and otj,he
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Supreme Courteim e cabe of

of the deceased., The applicant should
Sha_
to settle her rights a% o disputes the

Respondent No,5, This Court has no
jurisdiction to sdjudicate on this

point, This is settled by the Hon'ble

O O

In this view of the matter,
learned Countel for the applicant

shri F.Z, Aharya has agreed to withdraw
this petition with liberty to the petitiode
to move this Court , f and when a cause
of action arises on a favourable decision
in her favour from a Court of competent
jurisdiction, permission is granted

for withdrawal, 0.A. is dis posed of,
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move the court of competent jurisdiction- M \ '
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Soccession Certificate granted to % wu, ‘
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